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The Union of India through 
The General Manager, 
Central Railway, 
Bombay VT. 	.. 	Respondents. 

Ccram: Honble Vice—chairman B.C.Gadgil 

Hon'ble Member (A) J.GeRajadhyaksha 

Order (P ter Vice—chairman B.C.Gadgil) Dated: 27.3.1987. 

Regular Civil Suit No.552/1980 on the file of 

Civi Jude, Senior Division, Solapur has been trans—

ferred tothis Tribunal. 

Noica was issued to the applicant and his advocate 

for hearing the question as to whether this Tribunal has 

jurisdiction. None appeared for the applicant. 

A prusal of the plaint shows that the applicant 

was a Raksiak of Railway Protection Force and the dispute 

is in connction with that service. The said dispute was 

filed in the above Civil Court. 

It is not in dispute that Railway Protection Force 

is an 'Armd Force' of the Union and consequently this 

Tribunal wSJll have no jurisdiction in view of Section 2(a) 

of the iAdmi1nistrative Tribunals Act, 1985. The suit will 
have, therefore, to be re—transferred to the Civil Court. 

The Regular Civil Suit No.552/80 on the file of 
lot Civil Judge, Senior Division, Solapur is re—transferred to 

that Court for disposal according to Law. The Records 

and Proceedings of the Suit along with a copy of this order 

should be sent to the Civil Court. However, the original 

order should, be retained in our file. 

.RA.JADHYAKSHA) 
Member (A) 
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